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Heard Mr. N.R.Routray, Ld. Counsel appearillp, 

f'or the applicant and MT. S.K.C~ha, Ld. Standing Cou-n,,-:.i1; 

for the Railways appeaTn'-Lg on notice. M.A. 598/09 filed 

Joint prosecution of the case is -,fflowed, 

Applicants, the widow and the son of a 

deceased Railway employee who died on 16.5.2005 while in 

semce, have filed this O.A. for getting appointment on 

compassionate ground in fa-vour of the second applicant (the 

son), 

It is the case of the applicants that though they 

have filed an appeal under AnnexuTc-A/7, the same is still 

pending with the Respondent No.2. Ld. Counsel for the 

applicant submits that he will be satisfied if the Respondents 

directed to consider and dispose of the pending appeal. 

Ld, Counsel for the Respondents disputes 

A 



A 

Ld. 	oalr~ct' Ica 1111C, ai-)PI(RUM 	 1'.1ic 

a fresh -representation before the Respondent No.3 within a 

period of 15 days, 

In the above circumstances, without gomg _Uilto 

the niefits of the case and as agreed to by the Ld. Cotuisel 

for the parties, the O.A. is disposed of with a direction to 

Respondent No.3 to consider the representafi.on, if so filed 

by the applicant wit'hin 15 days, wid pass a reasoned OTdCT 

wiffidn three months thereafter, 

O.A. is accordingly disposed of at the stage of 

adrnission. itself 

A 

ME f®r, 


